
CBNimL ADMIN ISTRJiTlVa TRIBUNAL, J^a^LHJR BENCH

cmcuiT B m c H h T  aiiAsguR

Ociqinai Application No. 841 of 2001

Bilaspur, this ti^  9th day of July, 2004

Han'ble Shri M.P. Singh, Vice Chairtnan 
HDn*ble Shri Madan Mohan, Judicial Metnb{3r

i^vind Yadav, S /o . Shri J.B- Ya<^v,
aged about 3 0 years. Scientific
Officer/Engineer - SB, DIO, National
Inforinatic Centre, Distt Unit - Saigarh
(Ghhatisgarh). , , ,  i^ppl leant

Iwdvocate - Shri MJ!l. Banerjee)

V e r s  u s

1. Union of India, through the 
Secretary, Ministry of Infornaation 
Technology, Govt, of India,
New Delhi - 110 003.

2. Director General National,-Inforcnaticr.
Centre (Hjars) -^-Block; CGO Complex,
Lodhi Road, New Delhi,

3 . Director, National informatic Centre;
State Unit; Unit;; (MP)
Vindhyachal Bhawan; C.^ing:;Basement,
Bhopal.

4 . Director, National Informatics Centre,
State Unit (Chhatisgarh),
Room No. 233, Raipur.

5. mnoj Dixit, DIO, m ndia.

6 .  P«K* Mishra, DIO, Biiaspur. . . .  Respondents

iidvocate - None)

O R D E R  (Oral)

By M»g. Singhs Vico Chairman -

&£ filing this Original i^pplication the applicant has

claimed the following a^in relief s

“a . to command the respondents to consider and promote 
the applicant w e f the date his jxiniors Shri Manoj Dixit 
or any other person is promoted as Scientist B with ail 
consequential and monetary benefits.'*

2. None is present for the respondents. Since it is an old 

case of 2001, we proceed to dispose of this G C i g i n a i  IVpplica- 

tion by invoicing the provisions of Rule 16 of OWT (Procedure) 

es, 1987, Heard the learned counsel for the applicant and
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perused, the records carefully.

3. During the course of argument the learned counsel for the

applicant submitted that the applicant has been granted the

promotion of Scientist Grade-3 in the year 2004, HDwever, the

relief claimed is with regard to his promotion with effect from

the date his jxiniors Shri i)®noj Dixit and others were promoted

to tl^t grade. The learned counsel for the applicant states than

although the applicant has been promoted to ^,ientist Qrade-3
retrospective

but he has not been promoted from the^date i .e .  whenJhis jm iora  

Shri M3-noj Dixit and others h^ve been promoted vide order ^ t e d  

24th July, 2 001. ^cording,, to the learned counsel for the

applicant.the Applicant has a very good record and no adverse
/

confidential report has been communicated to him during his 

entire service. Therefore, there is no reason as to why. he was 

not considered and promoted from the date his juniors h^ve been^  ̂

promoted. Hs also states ttet the .applicant will be satisfied 

in case if direction is given to the applicant to file  a 

detailed representation for granting him promotion with effect 

fjf.oro‘̂ i3e ’jdate-his juniors Shri W&noj Dixit and others to the 

post of Scientist Grade-B have been promoted, and thereafter, 

the respondents be directed to consider his representation.

4 . Jii view of the submission made by the learned counsel for 

the applicant, we direct the applicant to submit a detailed 

representation to the respondents within one month from the 

date of receipt of copy of this order and if the applicant 

complies with this, then the respondents are directed to 

consider the said representation of the applicant within a 

period of three months from the date of receipt of copy of the 

representation from the applicant.

5. J^cordingly, the Original Application is disposed of. No

costs, .

im<3^n Ho
•^diciai Member vice Ch&
•»SA>«




